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ady fierd S
(Tageft 7zt fawmr)
(s wwrater )
SAferger
s, 10 Jam8, 2013

faaelt OgT weier (9w W amex & Tand fedt faa grr afagfa @ siavor stger foiq)
(gwar Hyite ) faframmaet, 2013

ARt 591(31).—fessit gun weer arfuf=m, 1999 (1999 T 42) w1 4N 6 1 IR (3) & @e () IR
T 47 SR & VIR b1 FANT i gU, AR fiord s waggry fadef qe1 yeier (9ra @ arex &t fordht safm g
gfafa =1 sfaer steren ) fafEemeed, 2000 (3 #E, 2000 FT AFEA €. HHL 20/2000-3E) (3696 9] ' HA
faframmeeh & 9 ¥ Sfeafea) & Frefafea geiem s g, s —

1, G T 3T URe

(i) 3 fafem foseht 921 vay (IRG ¥ 9 & frardt fodt =afea g afaqfa &1 sfawor stean )
(Z9en Hene) fafemmEet, 2013 FHEame |

(i) 3 fafrm T TS ¥ 39 YhH & a9 @6 7H S |
2. fafsam o geitem
fafrm 106 & =, f=fafea ster s,

“2Y. rfardt aRd Afed #iE sfard gee faseht frast Jiem & ', fRdt usiiea ot () &
ST, WA Wik TS ¥ geleg IR RO % IR S o Tkl § e R

T, e Frewes 3 Uet (e wetaee ot e wue dhstied) fafEmreet & orer ved €
e wra feran @ @1 e 9 e B

d.  SAETEE S SR & AU AT Wid TaEs | I & @l g gfawd T 3 W, 2000 T
SARI=AT G, AT 20/2000-3TRET HT ST 1 % T 8 H fory T fAFEemar stemn et (e
TfFafree i 3 Tve Tt ) fafremmeet & STuR et gr f5e e urehdl TR St
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o1 Frisor gred feman e @ ST S ST e T R, © TS oSl ©§ S7e] 1 S Eehdl ©, v SHiey o
T 1 ATUHR G (established) 81 AR AETG Wieh Taa=sl # - & 37 & foag enwiy
Tty favi w9 9 ifqa =t Wed w921 @ o S w1 T et 1

[&. %HT 279/2013 -3 ]
TR A0 Y, YART G HETHS e
urg fewor : @ foTore weE T89S g0 9. WLaELL 406(31), T 8 78, 2000, 9N 11, @€ 3, 39-@< (i) ¥
TSI fepan T oI g H freEr et fefar e
() E 9HLA 158(3), TR 02-03-2001
(@) g LA 175(87), i 13-03-2001
(M) = "HLA 182(3), A 14-03-2001
(=) g "L 4(3), TR 02-01-2002
(T) ¥ waHLA 574(3), fA® 19-08-2002
(&) ¥ "L 223(37), K 18-03-2003
(®) ¥ AL 225(37), K 18-03-2003
(F) & "L 558(31), fei 22-07-2003
(7)) 9 =L 835(81), fedish 23-10-2003
(31) ¥ "L 899(31), i 22-11-2003
(2) E 9WSHLA 12(3), TR 07-01-2004
(3) 4. 9L 278(31), T 23-04-2004
(®) & FHLA 454(37), TT® 16-07-2004
(®) = "&HLMA 625(37), A1 21-09-2004
(1) . "L 799(31), T 08-12-2004
() = "ALA 201(=7), [KATH 01-04-2005
(a) & =L 202(31), T H 01-04-2005
() ¥ =LA 504(3), Tl 25-07-2005
() 9 "L 505(37), fiiw 25-07-2005
() = wHLA 513(37), fAl® 29-07-2005
(9) E "L 738( =), Tl 22-12-2005
(W) ¥ "L 29(37), 51w 19-01-2006
() = FHLA 413(3), TAH 11-07-2006
() € =LA 712(37), f5Ai® 14-11-2007
(m) 9 9L 713(3), TR 14-11-2007
(=) E "HLA 737(), 1R 29-11-2007
(V) g "L 575(31), i 05-08-2008
(&) H "L 896(31), feish 30-12-2008
(a) E 9L 851(3), Tl 01-12-2009
(3 . WL 341(37), T 21-04-2010
(W) H =LA 606(3), fEATH 03-08-2012
(") ¥ 'L 795(2), i 30-10-2012
(8) ¥ "L 796(31), f&ieh 30-10-2012
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. =L 393(81), T 21-6-2013
RESERVE BANK OF INDIA
(Foreign Exchange Department)
(CENTRAL OFFICE)
NOTIFICATION
Mumbai, the 10th July, 2013

Exchange Management (Transfer or Issue of Security by a Person Resident Outside India)
(Tenth Amendment) Regulations, 2013

G.S.R. 591(E).—In exercise of the powers conferred by clause (b) of sub-section (3) of Section 6 and Section 47
of the Foreign Exchange Management Act, 1999 (42 of 1999), the Reserve Bank of India hereby makes the following
amendments in the Foreign Exchange Management (Transfer or Issue of Security by a Person Resident Outside India)
Regulations, 2000 (Notification No. FEMA.20/2000-RB dated 3rd May 2000), hereinafter called ‘Principal Regulations’

namely:—
1. Short Title & Commencement
@  These Regulations may be called the Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident Outside India) (Tenth Amendment) Regulations, 2013.
@) They shall come into force from the date of their publication in the Official Gazette.
2. Amendment of Regulation

After Regulation 10C, the following shall be added,

“D. A non-resident including Non Resident Indian may acquire shares of a listed Indian company on the
recognised stock exchange through a registered broker under FDI Scheme provided that;

a.

The non-resident investor has already acquired the control in accordance with SEBI (Substantial
Acquisition of Shares and Takeover) Regulations and continues to hold such control;

The amount of consideration for purchase of shares on the recognised stock exchange for transfer to
non-residents may be paid as specified in para 8 of Schedule 1 to Notification No. FEMA. 20/2000-RB
dated 3rd May, 2000 or out of the dividend payable by Indian investee company in which the
non-resident has acquired and continues to hold the control in accordance with SEBI (Substantial
Acquisition of Shares and Takeover) Regulations, provided the right to receive dividend is established
and the dividend amount has been credited to specially designated non—interest bearing rupee account
for acquisition of shares on the recognised stock exchange”.

[No. FEMA 279/2013-RB]
RUDRA NARAYAN KAR, Chief General Manager—in-Charge
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Foot Note:— The Principal Regulations were published in the Official Gazette vide G.S.R. N0.406 (E), dated May 8, 2000
in Part I1, Section 3, sub-section (i) and subsequently amended as under :—
G.S.R. No. 158(E), dated 02.03.2001
GS.R. No. 175(E), dated 13.03.2001
GS.R. No. 182(E), dated 14.03.2001
GS.R.No. 4(E),dated 02.01.2002
G.S.R. No.574(E), dated 19.08.2002
G.S.R. No.223(E), dated 18.03.2003
GS.R. No.225(E), dated 18.03.2003
GS.R. No. 558(E), dated 22.07.2003
GS.R. No. 835(E), dated 23.10.2003
G.S.R.No. 899(E), dated 22.11.2003
GS.R. No. 12(E), dated 07.01.2004
G.S.R. No.278(E), dated 23.04.2004
GS.R. No. 454(E), dated 16.07.2004
GS.R. No. 625(E), dated 21.09.2004
G.S.R. No. 799(E), dated 08.12.2004
GS.R. No.201(E), dated 01.04.2005
GS.R. No.202(E), dated 01.04.2005
GS.R. No. 504(E), dated 25.07.2005
GS.R. No. 505(E), dated 25.07.2005
GS.R. No.513(E), dated 29.07.2005
GS.R. No. 738(E), dated 22.12.2005
GS.R.No. 29(E), dated 19.01.2006
G.S.R.No.413(E), dated 11.07.2006
GS.R.No. 712(E), dated 14.11.2007
GS.R.No. 713(E), dated 14.11.2007
GS.R.No.737(E), dated 29.11.2007
GS.R. No.575(E), dated 05.08.2008
G.S.R. No. 896(E), dated 30.12.2008
GS.R. No. 851(E), dated 01.12.2009
G.S.R.No. 341 (E), dated 21.04.2010
G.S.R. No. 606(E), dated 03.08.2012
G.S.R. No. 795(E), dated 30.10.2012
GS.R. No. 796(E), dated 30.10.2012
G.S.R. No.797(E), dated 30.10.2012
GS.R. No. 821(E), dated 10.11.2012
GS.R. No.946(E), dated 31.12.2012

G.S.R. No. dated

GS.R. No. 38(E), dated 22.01.2013
G.S.R. No. dated R
G.S.R. No. dated R
G.S.R. No. dated R
G.S.R.No. 341(E), dated 28.05.2013,
G.S.R. No. dated R

GS.R. No.195(E), dated 01.04.2013,
G.S.R.No.393(E), dated 21.06.2013
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